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SUVENDU KUMAR PATI:



Appeal No. ST/89521/18

Appellant is absent. None represented it. As directed by order
dated 02-12-2019, Learned Authorised Representative for respondent
department submitted that SVLDRS-3 acknowledgement received
under Sabka Vishwas Scheme, indicates that application of the appellant
has been disposed of and notice for 30% payment has been issued to
the appellant to make payment and obtain Discharge Certificate before
the due date. Since applicant has voluntarily opted for the benefits of
scheme and applied for resolution of its dispute under the scheme which
has been accepted, the appeal is to be dismissed as the same is to be

treated as deemed withdrawal.

2. The appeal is therefore dismissed as withdrawn.

(Dictated & pronounced in open Court)

(Dr. Suvendu Kumar Pati)
Member (Judicial)
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